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applicant had joined at Morena but she had continued to

assail her transfer order. However^ during the pendency

of this OA the applicant has been further transferred

from Morena to some other place where also the applicant

has joined without any protest. Probably that was done

in view of her own request. In view of these circumstances

since the second transfer order has been passed and

has been effected, and the applicant has also joined

at the second place of transfer, the present application

has become infructuous and is disposed of accordingly.

No costs.
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